
Go\-ernlrlelrt of KeI’aia

Po\\'er ( A) Dcparunent

NOTIFiCATION

No : t 33/A 1 /’2025/pf) Dated, Thiruvananthapuranr. 29 / 1 0/2025

Sub : - Filling up the post of \'{enrber [Lau’] of the Kerala State Electricity

ReguiaLo!')' Conrnlission- AppIIcations in vi ted .

in exercise of powers \’csted in Section 85 of the Electricity Act, 2003, the

coiupetent authority has directed the undersigned to notify a post of Member I La\\' I

in the Kerala State Electricity Regulatory Commission.

Section 84( i ) of the Electricity Act 2003 provides as foilc)ws:-

File Clrairpcrx011 aild !}re \'lelubcl-s of Itre State Con\rrrission sllet ll be persons o!

c:hi! if);, integl'i€)' cl+-ld standing \\?ho have actecIItate kIIO\\'ledge oj I and have sllo\rn

cd!)acity in. dealilrg \ri th pl'obieltls relating to engineet-ilrg. jina11ce. coli-lille+'ce,

ccr)t:OtU ics. tO\\' o+- lllalr(IUCIlle Ill .

As pCI- para i 14 of thc judgenr!’nt of the I–lon'ble Supreme (:ourt dated 12.C)4.2018

\n Civil Appeal No. 1 4697 at 20 1 5, “// is tlletndclfol-y that there sho it Ict be ci pet'soII ot

ict\\- as ci :\'lei11bel’ of- {he C013rl11issiotr. \ulrich I'eqltil'es a pel'son \vIto is or has beelr

;-t'liciing ci jiidiciat o_{:tlcc vt- is a person possessing. pl'qfessiollnl cjllclli.{icalions \\:i th

stihsi,IRt idl expel'iettce in tIle })I'acTice of la\c. \\:ho has the requisite c{uali{}cations to

ilc tTC bectt appc>itriecl cis (i Jttclge of fIre H igh Court or ct Disfl'ic! Judge " . it \.vas further



held that. in case [1lere is no Meluber from law as a Member of the Commission as

I-Cqtlil'ed aforesaid in para 2 of conclusion, the next vacancy arising in every State

Colrrlrr;ssion s[lali be Hiled in by a Member of Lan’. Therefore as per the judgnrent

dated !:/04/ 2018 in (-'ivii Appeal No. 14697/2015 of 1-1on’ble Supreme Court a

person ha\' ing lega! expertise is to be appointed in existing, or the next vacancy arising

in Kerala State Electricity Reguiatol]’ Commission.

Ter Ill of a p I)ointnr en (

As peI- section 89( 1 ) of the Electricity Act, 2003, the Member shali hold the post fOI

a £enn of fIve years fronr the date he/she joins the office. Provided further, that no

_\'leiube!' shall hold of-acc as such after he/she has attained the age of sixty ave years.

.'\s peI- section 84(3) of tile E£ectrici [y Act, the Member shall not hold any other office

during this period. The salary payable to the Melnber is determined to be

Rs. i.82,200/-per month. The other tel-Ins and conditions of service of a Member are

governed by Sub Section 89 of the said Act. Allowances and otller Conditions of

se:'\;ice of the Member shall be prescribed by Government under Kerala State

Electricit}- RegulatoI\’ Colnnrission (Salaries, Allowances and other Terms £lnd

Conditions of Ser\'icc of Chailperson and Menlbers) Rules, 2006 and amendments of

tile saId rtlie froin LilIIe to time

N'lode of Application :-

Applications in the pl'escl'{bed l-ol'nlat with bio data and details of experie11ce

supcrscl'ibing the envelope " Application for appointment as N4elnber [Law], Kerala

State EFeclricity Regulatory Conlmission’' may be sent by Registered Post with

heLlo\vledgeluent due to the following address:

Addikionai Chief Secretary. Power ( A) Deparlnren[
Government of Kerala, Government Secretariat,

ThiruvananLhal)ul-aIn- 695 00 1, Kerala

I-lie last date for receipt of applications is 5 pm on 29/11/2025.
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;'hose \\’ ilo :!i'c ilo=.\ \vol-kilrg iII State/Centra! Go\'ernlrrent, Auto:lolrlous bodies

}udlcia: positions etc stIall sul)Init their application ttlrougll proper chanlret subject to

Di'c)vision of section 84 of the Electricity Act 2003

.Apl) : ications for\carded other\\,’ise and belated applications \\;iii not be considered an

all) grotll',d. ;"'lo e£lcjuil-y regarding the appiicatioirs \\’iII be e£ltertained. Fot'il lai

appoint ii’lei-i: \viii be lullde by the Govel'nlnent frc)nr the pane:/sc:ect list reconl111erldc(i

bv the Sciec lion (::oluirlitlee

i-he notiHc iItion £t11d otlrei' details are also lnade available in *.\'w\v.kel'al,a.gov.In

\v\\’\v. }tse b , in . \v\\-’\\-'.erckeraia.orQ

By order (if the Go vei'tlt>I

,ditiona IIli;iii;;iI
For Selection Colrllrrlttei:



';

Alrpiicafion for the posf of >’'lenlber [Law-1, Kerala State Elect I'icit}’ Regulator)

C-o nI m ission pllOtO of the

Applicant

1. >;alfie of tile applicant:

2. Age alld Date of Birth

3 . Posta: Address:

4. Colrtact cieiails including phone nunlt)er, Mobile nunrbel', ei11aii id etc.:

5. Position no\v held:

6. Details of posts p!-eviotlsi}' held with experience:

1. Expcl'icnces. if any. to deal legal issues related w'ith problelIIS in power sector:

g. Ac3ddlrric Quaiif-ication:

9. SpecIal Qualii--lcati011, if any:

1 0 , l_.,arlguaqes k110\VFI
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11.ii \\"orkl ng in State/'Ce:It!-ai Goveiunrenl, Public Sector Undertakings Autonom(lus

bOdIes .JL£diciai positi011s ( nalrre, designation, address and c011 tact details of cadre

controlling atltiloriLy, \\'Flo \viII for\\'ard the application fOI-nr alol lg with Vigilance

c£eal'ailce and ACR for last three \'ears):

i Ilereb}' cel’LifT that note (iv ) below is not attracted in my case. The details in respect

of no:e ( iv ) are aILache(i

1 further certif'}' that i do not have any financial or other interest \\,’hich nray likely

affect prejudicially InT function as Menrber [Law] KSERC.

i also undertake that in case I ain selected, I shall resign/take \'RS from the

Central/State Govel-nIne Ilt, Public Sector Undertakings, Auiononrous body, Judiciary

positions etc. \\'here I aim presentjy \vol-king.

Place'

Date .

Signature of the appl iciint

Name



IOttl
j) TIle applicant who are now working in State /Central Governlnents. Public Sector

L,' ndcl-takings, Autononrc)us bodies. judiciary positions etc. shall resig11/take VRS before

joining the post of \Telnber[Law], KSERC, if selected. an undertaking in this regard

b}lall be subnlitted alolrg \\'itIl the application

ii) The applicants u;ho are in the service of StaTe/Central Govel'nnrents, Public SectoI

Undertakings, Autonoluous bodies. judicial positions etc shall arrange for their

Controlling officer to submit the ACRs for the last three years and document regarding

Vigilance C'leara13ce along A'ith the applicatIon separately.

iii) The applicants who have retired from the service of State/Central Government,

Public Sector {iirdertakin.gs. Autononlous bodies etc within the last two years shall also

arrange to sui:)Init AC'Rs thr the last three years of their service.

{\') The applicant shal] also furnish tile details of any ot’hee, employment or consultancy

agrceIne lrt or al'lungeInent wlliclr he has in his own na inc or in any fIrm, association of

persons or body corporate or in the nanres of any relative, carrying on any of the

fullo\\'’ilrg btlsiness or any 1lnancial interest therein.

(a)generation. tl'alrsnrission. distribution or supply of electricity.

( b) nralruthcture. sale or supply of any fuel for generation of electricity

(c)lrralrufacture, sale. lease. hire, supply or othell\’ise dealing in machinery. plant.

cqui])nrcnt. apparatus or fitting thr the generation, transmission, distribution, supply or

use of-electrIcjty. and

(d)any entity pro\’idilrg professional services to any of the business referred to in

( a ). (b) a IId (c) above

\-) .ApplicanT should not lla\’e any financial or other interest which is likely to affect

I)rejuclicially llis,'"1lcr function as Menrbe l-[Law] KSERC. A declaration to this effect shall

also be l’urn is hed


